
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: ;HYDERABAD BENCH:: 

O.A.N@.951/93. 	 Date; 25.8.1993. 

B. Mallaiah 	 .. 	.. 	Applicant 
Wad 

1, The Telecom District Engineer, 
Karimnagar-505 050. 

2. Union of India, rep, by the 
Director-General, Telecom, 
New Dlhi-110 001. 	 Respondents 

HEARD: 

For the applicant 	 Sri C.Suryanarayana, Advocate 

For the respondents 	: Sri V. Bhimanna, Addi. cGSC 

CORAM; 

THE HON'BLE MR.JUSTIVE V.NEELJkDRI RAO, VICE CHAIRMAN 

THE HON'BLE MR. P.T. ThIRUVENGADAI4, MEMBER(ADMN.) 

ZORDER OF THE BENCH AS PER HON'BLE MRI.JUSTICE V.NEELADRI RAO, 
vIqE-c}AIRNAN X 

1 

The applicant claims that initially he was employed 

in June, 1988 for 6 dayS  in 1st respondent's office as 

casual mazdoor and in May,  1989 for 4 days. From August, 

1989 onwards he was' employed1  continuously. This O.A. was 

V
filed praying for a direction that he is entitled to 

regularisation according to his turn in the seniority list 

against a vacancy reserved for Scheduled Caste and pending 

I) 

vyj 



4 
; 	2: 

the same for grant of temporary status. 

A scheme was formulated for conferment of temporary 

status of casual labourers as per DOT letter No.259-10/89-

STN dt. 7.11.1989. Earlier to this a schene ss-4ermeted 

for regularisation of casu4l 1abcurers,- AAEL Jr\ 

I S4_ 	 ttt) 

In these circumstanc4s, it is just and proper to 
cy-- S-c-5s_ t- 

give a direction to the respondents to pee-s-necessary 

-s in accordance with the DOT letter No.259-10/89- 

STN dt. 7.11.1989 and all the relevant circulars in regard 

to conferment of temporary status and regularisation. 
as per 

It has to be made clear that/DOT order dt. 7.11.1989 

the cases of regularisatioÜ of all those who are engaged 

after 30.3.1985 have to bereferred to the concerned 

authority. 

The O.A. is ordered accordingly. No costs. 

N a. i—c 

to 

(P. T.Thiruvengadam) 
Member(A) 

(V,Neeladri Rào) 
Vice-Chairman 

25th Aug., 1993 
Dictated in ornen court. 

grh. 	 I 
The Telecom Distriut Engineer, Karimnagar-SO. 

011, 
The Director Generai,/Telecom,New Delhi. 

One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd, 

One copy to Mr.v.Bhjmanna, Addl.C3SC.CAT.Hyd. 

Ore copy to Library, CAT.Hyd, 

One sparecopy. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD 

THE HON'2LE Mn.JIJSTICE V.NEELADRI rao 
VICE CHI1RYiJ 

AND 

THE HON'BLE Ivll-t.A.B1.GORTHY : NEMBiR(A) 

flA'4#j 

THE HON'BLE MR.T..HANDflASEKHAR REDDY 
MEMBER(JUIL) 

AND 

THE HON'BLE MR.P.T.aIRUVENCADAM;D4(A) 

Dated:SC g 1!93 

C.RDtR"JUDGMENT 

N .4LR1.17krt. Na. 

in 	
4 

O.A.No... c\cl\ct. 
T.A.Nn. 	•• 	(w.P. 

Admitted and Interim direátjons 
issue 

Allowe 

Disposedcf with directions 

Disrnis9ed 

Dismi#ed as withdrawn 

Dismqsed for default. 

jee4/Orc]ered 

No crder as to costs. 

; 
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! :1TRAT4AD UT3NCR 
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